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The applicant has not filed any rejoinder.

1 haard the learned counsel for the
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applicant Shri V,P, Sherma and counsel for the

I

respondents Shri V.5.R, Krishns, The learned

counsel for the espondents hammered persistently
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dependent on~the medically boarded outl employes.
%sueue” it could not substantiate this averment
by citing any authority, rule, regulation or
sdministrative instructions, The lesrnad counssl
has howsvel pro jected that this has bgen ths
consistent view maintained by the department in
disposing of such applications of compassionats

apgointments The action by the administration

shguld not be arbitrary. The 0,M, in duestion

issued by Ministry of Personnel Ne,.14014/6/86-Estt (B)

dated 30,6687 clearly lays doun that uwhere 2
depar tment is satiefied that the condition of the
fzmily of a person who has been retired on
nedical grounds under Rule 38 of the Centrel
£ivil Services(Pension)Rules, 1972, or corresponding
provisisns in the Central Civil Service Reguiationé
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The applicetion is disposed of with the
e shovs observation and the respondants to comply uwith
the directions of considaring 2 fresh ths cass of
. Applicant No,2 on the observation made in ths body of

this srder and decide the case within a period of

four weseke from the date of recelpt of this order.
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